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i BEFORE THE NATIONAL GREEN TRIBUNAL -
~ . PRINCIPAL BENCH, NEW DELHI DT
INTERLOCUTORY APPLICATION NO. 458 OF 2024 il i

- ORIGINAL APPLICATION NO. 515 OF 2023

IN THE MATTER OF:
Ganga Pollution Appncant
Versus
State of Uttar Pradesh & Ors. - | ...Respondent
REPLY ON BEHALF OF CHBEE—' ENGINEER, SONE, IRRIGATION

AND WATER RESOURCES DEPARTMIENT, STATE OF UTTAR
PRADESH IN [LA. NO. 458 OF 2024 [N O.A. 515 OF 2023.

RMOST RESPECTFULLY SHOWETH:

L R g,‘?‘:yp,ﬁ , aged aboutE g 2use S/0

9 . presently posted as Chief Engineer,

Sone, Irrigation and Water Resources Department, State of
Uttar Pradesh, the deponent, do hereby solemnly state and
~ affirm as under: - '

Sy That l am above-mentloned answenng RESpondEnt and‘"w
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_g the present Afﬂdawt That the D ePOnent |5
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weH conversant Wlth the facts and c:rcumstances of theogg

e mstant case and is competent to swear th|s Afﬁdavst

2.That the Deponent has read and understood the
contents of the present Affidavit. The averments made
in the affidavit which are not specifically admitted

hereunder must be considered to have been denied by

the Deponent.

3. That this O.A. pertains to the pivotal issue of defining
and demarcating the Flood Plain Zone of River Ganga
and its tributaries in the State of UP especially in
reference {o the River Gance {Rejuvenation, Protection

and Management) Authorities Order, 2016 and the

! xga\a\ken by the authorities for protectmg the Flood
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Chaltnya Brahmcharl on 20.07.2024. This LA. s filled for
~ said illegal encroachment in the left bank of River Ganga LT

: m Jhunsn Prayagraj That the petmoner has p!eaded that Lo
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judgement of Honourable Allahabad ngh Court P.L. L
No. 4003 of 2006 dated 22.04.2011.

5.That the Respondent resp,'ectfully submits that the
delineation of the Flood Plain Zone (FPZ) of River Ganga,
Segment B, Phase I, has been undertaken in accordance
with the provisions of fhe River Ganga (Rejuvenation,
Protection and Management){A’uthoriti‘es Order, 2016.
The coordinates defin:mg the Flood Plain Zoné, based on |
a flood frequéncy of -.1 in 100 years, have been duly
published vide Gazette Notification issued under Section_
4 of the Irrigation and Water 'R'es‘ou'rces. Department,
ring Notification No. 24/2025/107/2025&27/!rr/4/16
(Wh\\NGT/ZOZ?; dated 29.01. 2025 at Lucknow. The

ST u
present’submlssmn is being made in connection with

jansi dade /
\ A g 5r1gmal Appllcatlon No. 515/2023.
Ovigi |

6. It is pertinent to mention here that the matter pertains

23

to the jurisdiction of the _Prayagraj. Development x

Authority, Prayagraj. A copy of the aforesaid Gazette

the COnStructlon of bnck wall is bemg done agamst the e g
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i n haS been forwarded to the V:ce Chasrman,* Sl

P"avagra j
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De"eml@ment Authonty, Prayagraj under.*‘

. tter No 498/ﬂafu/kok/ dated 02.04.2025, for further s

n ;
eCe;sary action. True Copy of letter dated,02.04.2025 is -

annexed herein as ANNEXURE 1

- It is stated that the Flood Plain Zone of the river Ganga
has been determined by Irrigati’on Depar'tment, UP and
the irrigation department, up prdvided_ the coordinates
of (Lohgitude & Latitude) sent by NiH to :all. the
concerned departments, Uttar Pradeeh and ask theh to

take necessary actions as per the co-ordinates (latitude

& longitude). It is also stated that if the c¢oncerned

departments face any issues regardihg the above said

=
@;’g}gﬂes the irrigation department is ready to
\ $)4 I

provnd*athe assistance.

me in my _ofﬁciall Capacity on" and derived from the

official records and | state that nothing Mmaterial hee -

_ been concealed therefrom.
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' t the deDonent is duty bound to fullel the obhg'?"“‘:’n ol

W
hmh are ass'gned under thé law and dlrectlons passed

by this Hon'ble Tribunal. The Deponent IS fully

committed to ensure the strict adherence to the ordesfs

ndertakes to “faithfully

of this Hon’ble Tribunal and u
ions that

comply with any further directions or instruct

may be passed by Hon bie Tribunal withqut_l demiour Or
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1 ALY VERIFICATION
. Verified at \Janess . ON this

2025, that the contents of the above affidavit from

paragraphs 1 to g are vbelievedv t
the best of my knowledge and belief. No part of it is false

)£ day of May,
o be true and correct to

ffirm 1016
e ment %"fn if j AN Adtdial has been concealed
the contents ! f ] read over
to aeporent wr L Dratie’ o be (ruo
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